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SHRI YOGENDRA MAKWANA: There
is nothing new in the Bill which I ,m
introducing in Parliament. Sir, article 357(1)
(a) of th, Constitution provided for delegation
of powers to the President by Parliament, and,
therefore, I have brought this Bill.

In the Bill there is a provision to appoint a
committee also of 45 Members: 13 from th"
House and 30 from
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the Lok Sabha which will exercise the control
of Parliament. After that this committee ,f
both the Houseg o'f Parliament will virtually
exercise the control of Parliament. So, there is
nothing wrong.

MR. DEPUTY CHAIRMAN: Right. I jhall
put the question. The question. is:

"'That leave be granted to introduce a
Bill to confer on the President th, power of
Legislature of the State of Assam, to make
jaws." The motion was adopted.

SHRI YOGENDRA MAKWANA: Sir, I
introduce the Bill

THE VICTORIA MEMORIAL (AM-
ENDMENT) BILL, 1981—contd.

MR. DEPUTY CHAIRMAN: Now we
shall take up the further consideration of the
Victoria Memorial (Amendment) Bill, 19B1.
Shrimati Alva.

SHRIMATI MARGARET ALVA
(Karnataka); Mr. Deputy Chairman, Sir, the
Victoria Memorial (Amendment) Bill which
is before us is certainly not a controversial
measure. It seeks to give sanction to certain
rules which the Subordinate Legislation.
Committee hag suggested and perhaps makes
some supercial changes here and there.
Therefore, this certainly is not a question for
u, for detailed discussion.

I was going through the debate in the other
House ¢n this question. There have been
suggestions made that the name of this
monument should be changed. Well, I for one
do not believe that we can in any way erase a
part of the history of this country. The British
rule ig”a part and parcel of the Indian history,
and we cannot in any way think of changing it
by changing th, name of the monument or
removing statues from public places and
putting them far away to  put
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them out o your memory. On the other hand, 1
think itis very necessary for us to have these
aspects preserved for the future generations to
know what we went through.

1 believe that the scheme for the expansion
of the Victoria Memorial should be
undertaken, and new chapters of history of
liberation during that period should be added.
It iy now being juggested that it should be a
period museum covering the period from 1700
to 1900. Glorioug chapters of the freedom
struggle should be added so that the museum
gives both the jides of the history during that
period. Sir, looking at this Bill, I for one feel
that there is provision for too many .x-officio
members on these committees; I am speaking
about the Victoria Memorial Committee. I
mean, you have High Court judges, you have
this one and that one. It makes no sense. Thig
is an age of specialisation. If you really want
to preserve what w, hav, and present it in the
proper fashion, I think the time has come
when you shoul,j have experts on these
committees. It is not politicians and retired
judges and people who have got to be
rehabilitated somewhere, who ought to be put
on these committees. Therefore, I make a re-
quest that you may review the policy as far as
these committees go so that you really have
people who can contribute something to the
upkeep of these museums.

There is a provision here that a member Of
the committee may absent himself and permit
somebody else to represent him on the
committee. Now, what sense does it make? If
a member cannot attend a meetings of the
committee, he is authorised to send his p.A. or
nominate ;omebody else to attend the meeting
oh his behalf? If he is not interested, he
should just resign, and you should put the
right kind of people who are interested.

I want to say, Sir, that I visited the Victoria
Memorial just a year ago and I must gay that '
wa; really very sorry
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at the state of affair, of the museum itself. The
building is eautiful, but the way the historic
items are kept there, the dust, the sense of
neglect which prevail all around-inside the
museum, is something which would make any
art-lover feel ashamed, of the way in which
the memorial is maintained. We are now
planning to impose some kind of a cess or fee.
I would say, charge something, but make sur,
that what you charge really goes to the
preservation and the upkeep of these items
which we have. We have a treasure-house
actually, in this country of historical
monuments and various o*her items. But I
think we just do not know how to preserve or
look after them.

As far as the staff is concerned, there is a
provision also here for certain amendment to
their service rules and so on. I may say one
thing generally of the staff of ,U museums be-
cause no matter which committee I am on, I
make it a point to visit the museum and the
local monuments as part of the tour. I have
found in the Victoria Memorial the staff to be
most lethargic, unhelpful ,nd uninterested in
either the visitors or the children or anybody
around, leave alone in guiding them. They ar,
not interested even in being in their uniforms.
Many of them were without their uniforms at
the Victoria Memorial, I would, therefore,
suggest that we think in term; of an all-India
service for our museums so that people
properly trained, properly groomed and P™"
perly chosen for this particular job are put in
charge (f theae museums.

Sir, I would ask the Government whether
there is any provision for a protection force
for our ancient items, our art objects and other
things. You have the Railway Protection
Force, you have this force and that force. I
want to know -whetftef we have a similar
specialised agency for the protection of our
museums. Besides some are officer who
check; up~ some con-
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signment in the customs if there is a
complaint, by ;nd large, th, best treasure, of
this country are being smuggled out and sold
in the international market without any kind
of control or any kind of .ffort to stop it or to
see where these gangs operate because most
often they operate * ¢ . (Time-bell rings.) I
have not taken even three minutes.

MR. DEPUTY CHAIRMAN; Five
minutes.

SHRIMATI MARGARET ALVA: Eight
minuteg | have.

MR. DEPUTY CHAIRMAN; Total four
minutes. One minute you have already taken.

SHRIMATI MARGARET ALVA: Let me
not waste any time. Please give me two more
minutes. I have to make a few important
points. I would, therefore, ask whether the
Government hag any agency by which this
collusion between the Government, very often
the Customs, and international gangs, i,
stopped and the smuggling is put an end to. It
is a known fact in Hyderabad about the Salar
Jung Museum that each year you go back to it,
you find more objects missing, and i* is said
that many of them have been replaced. The
originalg have gone, and have been replaced
by models made in India just to look alike
because nobody is any the wiser for it. I know
you have rung the bell. Here is a report which'
hag come about stripping Goa Of its antiques.
Here they point out that though the book value
of the missing objects is Rs. 42,000, it is not
even 20 per cent of their value in. the
international antiques market. These items
were taken out o"f them museum and than
they went to , handicrafts centre and then to
an office in the Government and finally they
disappeared. And nobody ha, been able to
trace them as yet. Nobody knows where they
have gone. In view of this I would like to ask
again what the Budgetary provision is for
museums and upkeep of this ancient
monument
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in the country. Is that provision even 0.1 per
cent of your Budget for education and
culture? This iy one thing which requires
much attention and something more should
be done.

There i; one more report to which I would
also draw th, attention of the Minister who is
here, which came yesterday, ,bout th,
Bhilwara temple and the renovation which is
going on. There art lovers themselves have
protested that the wa, in which renovation
and cleaning is going on, the very object,
art being destroyed even within the country.
There are various other pointg which one
could make... (Time-beH rings) Please let me
at least conclude." There is enough time and
there i$ hardly anyone speaking on this .

MR. DEPUTY CHAIRMAN: You have
already taken about eight minutes.

SHRIMATI MARGARET ALVA: I am
concluding in one minute. I am not raising
any controversy. I am only making a
suggestion.

The question of the way in which the
foreign museums compared *° India are
maintained—the lighting, the airconditioningi
and even the question o, temperature for
preserving the objects which is very, very
important,—i3 something which we have
neglected.

I would like to ask finally that some effort
be made to see that school children are taken
to national museums a; part of their
curriculum, history and go on, so that there is
more contact between the past and the future
generations. Thank you.

Mo 3o A fag (575« 9207 )
qQrEemg Inadrrfa wZEa, g
g amards Ffa s Wy ngar
frnfvar oy dwae (3ans
1981 9w fawre wgar o ow
P owgme fzo21 #oFaar ddga

FIAFT T T F
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MR. DEPUTY CHAIRMAN; Now, Mr.
Harekrushna Maffick, Only four minutes.

, SHRI HAREKRUSHNA MALLICK
(Orissa)": How many minutes?"
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MR. DEPUTY CHAIRMAN; Only four
minutes.

SHRIMATI MARGARET ALVA: What is
this, Sir? Only four minutes?

MR. DEPUTY CHAIRMAN; What can I
do? Only one hour has been allotted for all
the Members. I have no powers.

SHRIMATI MARGARET ALVA: More
time is given to other" {Rings than to this
serious debate.

MR. DEPUTY CHAIRMAN: Nobody in
interested in seriou; matters. All right, Now,
Mr. Mallick

SHRI HAREKRUSHNA MALLICK: Sir, 1
would like t, make one thing clear. I shall be
speaking undisturbed, whatever may be the
number of minutes allotted to me. The second
thing is that I will be making a few,
preliminary remarks. You are giving this very
little attention in Parliament and we do not
want to be a party to it. This is an important
matter. Sir, a3 one of the honourable Members
has said, those persons who are in charge of
these things are playing the mischief and they
play their role and if we leave this undebated,
then it means that we are also a party to it. On
that score also I have to speak more about
this; otherwise, I will walk out in protest and I
will not speak also. I say this because this is a
very gerioug matter.

Coming to the ubject, I would only like to
say that this is actually the time when we
should repeal the original Act of 1903
because our Parliament started much after
that. So, the original Act should be repealed
and a new one enacted. And, Sir, whatever
name w, M, give to these monuments, we
should see that these monu-mentg are looked
after as our own property. So," here there is
no meaning in perpetuating a chapter of his-
tory by having this name which reminds us of
the fact that so and go was the queen or
empress of India. That
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time is already over and I am particularly
mentioning this because, . had every hope,
when we got our freedom with gur satyagraha
and ahinsa, etc., that the Britisher; would be
friendly to us and that was why we joined th,
Commonwealth. But thingg have" proved
otherwise. They are treating ug as Blacks only
and they talk in termg of Blacks and Whites
only and thi they have demonstrated recently
in London. There, fore, we should not
perpetute their memory in thig country and we
should not have anything which tends to
perpetuate the memory (f their rule in this
country. We are proud of the fact that we are
all black and we are a country of Blacks. We
have to renew or renovate everything as we
please and we are not obliged to please
anybody outside the country. We should see
that our monuments are looked after well.
Here I will not blame this person or that
person, this Government or that Government.
Our party was also in power. What I say is
that there is no sense" in carrying the "Crown"
still with us as an ornament. I am sorry to say
here that I have heard in Parliament that we
are getting some envelopes an,j letters with
Words like "Crown", "Crown Office", etc I
wonder why this legacy should be continued
in this country. Whatever happened after 1947
should be retained. (Interruptions).

SHRI RAMAKRISHNA HEGDE.: What
he means is that there should be uncrowned
queens!

SHRI HAREKRUSHNA MAXLICK: W,
should ee that these monuments are properly
looked after and there is no sense in just
changing the names also. As an honourable
Member has said, the members are no
members and it is said that the Governor can
send somebody in his place. How can a
Governor send somebody in his place? Well,
if it is the lady Governor or the spouse of the
Governor, it is all right. But can he send the
secretary or some other officials?
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SHRIMATI MARGARET ALVA: Sir, on ,
point of order. A Governor's wife is not a lady
Governor. She may be called a governess.

MR. DEPUTY CHAIRMAN: That is still
WOTSE.

SHRI HAREKRUSHNA MALLICK: I do
not know how this is allowed. We can also
send somebody else as a nominee. Therefore,
re"sp*o"nsibility must be fixed. It is a national

monument. Every state must have a say in it.

This is a part of history. As we have an

English Centre in "Hyderabad, here also, we

can have a History Centre where people can
do research and publication etc. This museum

aspect of it should be manned by technocrats.
We have to see how far we can manage it so

that the whole country can claim a share in it

and feel that this is a monument which be-
longs to all of us. The foreign tourists should
get all guidance. I do not bother about the
name. But it must be Indianised totally. It
cannot be perpetuated a; a so-called tourist
spot in its present form.
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MR. DEPUTY CHAIRMAN;
do.

That will

SHRIMATI MARGARET
There is misguiding by the guide.

ALVA:
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WA 9T AAT AN

S §AT AATE . AT 9T AT
qifad 1

Aqt oAt quE gt o awg
TrAT FoATA WA wEA ATEAT ) 3T
W OZAI AT g )

ggaaTEd (T TRME THCET)
WIZl arga, w3 @™ &g
Please conclude now

SHRI NAGESHWAR PRASAD
SHAHI You control the House, Sir,

I am finishing. 71 & %2 721971 {7 faa=r-
fear &1 i+ 721 & &=vf sig 977 qury
ara & 57 s s AT e,
g7a warersr o wziofant & weg
| AN AU KT G AREFIT TIAT
g WY W AdIATE ¥ F42 o
# OF qTF G HTT F 397 § F Az
af frsaa & 39 &7 fear Teq
97 TIAN =iz AT, qAAT WEEIT
fr 57 7 A 7 GTWEETET Al |
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# yrowt sqra feerar st@sr g
f& 79 a5 Wiy TN @ ¥ feeE
FT WOATH FUAT | TE AAA AZT-
TIHE, GFS FT WAL FF A% ARG
gar !  zafazr & weE ag M0
frdaa wmr g fr g% famrr warea
amgF @18 g, s gfagy fi fago
fof=dt & Fm &1 ggl uT F9F
gaw TR Awry £ § X arend
g fodr FTH1F FTL )

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): Yea, Mr. Sha-
hedullah, only three minutes please.

SHRI SYED SHAHEDULLAH (West
Bengal); Mx. Vice-Chairman, Sir, I find that
there have been several suggestions made for
the alteration of the name. Those names recall
to our memory the experiences associated
with those hames. What is the picture of the
Victorian' period? It i; the expansion of the
empire and the Doctrin, of Lapse, sometimes
by war and more often by crooks.

SHRI NAGESHWAR PRASAD SHAHI:
That is m the books.

SHRI SYED ISHAHEDULLAH.-What do
we recall of the Victorian age, as the British call
it?  The first decade  Of her reign saw.
Dattrousie's conquest. And the second time on
our part there was our first war  of independence
and, on their part, the crushing of the upsurge by
murders and brutalities that were let loose
all over the land.  And we have still memories if
such things lingering all over the land.  Then,
what about the later period? In the Ilater
period there was the imposition of the Arms Act,
the imposition of the Vernacular Press Act and
the cotton excise duties, opposition to which
came from the middle classes and all classes,
the national movement arose with opposition
to the se.  All in all, the Victorian age was
conspicuous by a retrograde turn in the
administration. That the Victorian period was
9> naturally should irritate us.
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About the names suggested, please do not take
it that I do not share the regard for Kasturba
Gandhi. As a V matter of fact, I am happy that
before I last dissociated from my former
association about 30 years back from my co-
workers in the Congress. I could raise the
memorial fund in my home town, for
Kasturba  Gandhi Memorial Fund.  Let there
be  ho doubt about it.  Let there be no
doubt about Netaji's name or our regard for
him. We of the Left in Besgal have a particular
regard for him. In fact, all over India that is
heard by all the citizens of India. But the
question is that we have to keep a particular
period in perspective. So, 1 would rather
suggest that if the name has to be altered, we
should give it Mangal Pandey's name, who fired
the first shot against the British empire and
represents the sons of the soil, those who
revolted. Those who were in the first war  of
independence, they wer, th, son, of the Indian
peasant, they were the sony, of th, Indian
peasantry in British uniform, so they
should be honoured. What had the Nihar
Ranjan Roy Committee suggested? They
suggested that it should be a National Museum
of India and the entire people's movement
should be reflected in that.  If that is so, then
Mangal Pandey's name automatically comes to
mind as the luminary of the period whose name
should be associated with it.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); Please conclude
now.

SHRI SYED SHAHEDULLAH.- Sir, I rise
seldom, I rise on a few occasions. I would
therefore request you to spare me a few
minutes more. Coming to the features of the
Bill, it ig lengthening the chains of
bureaucracy, it is said that wider
representation is being made. But, I find" only
lengthening the chains of bureaucracy, Some
other have also 6poken about it. I endorse the
suggestions made by Smt. Alva. I would
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not repeat thos. suggestiong o, go into
details.

Ou, experience ha; been "* these
bureaucrats do hot car, to attend these
meetings, as would bg said by another hon.
Member Of this House who happened to b, a
member of this institution.

Then with regard to services, the institutioh
iy expected to hav, a proper maintenance of
records and exhibits, render intellectual
pleasure and education! tjo the people and also
provide opportunities for research. In all thes,
items, there is much that is expected of this
institution tnd a great deal has to be done to
bring it to proper standards. I do not go into
details, Mrs. Alva has already said it. 1 would
only add that if it is to be a national museum,
then the conditions of service of the staff, the
employees and their scale; of pay have to be
on that national scale as has been done in the
case ° National Museum in Delhi. The Gov-
ernment hav, accepted the committee's report,
so the services conditions of the employees,
even of class IV employees, have to be on the
basis applicable in case of National Museum.

I have already told the Minister that now
bags ar, being permitted to be taken inside th,
national library. I am afraid, im this way there
is likelihood of som, books being stolen. Such
a danger may exist every moment. I am only
objecting to the manner in which these things
are being maintained. And you can see it for
yourself.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); Please conclude, because I have
given.you six minutes, double the time.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE' (Maharashtra): Oh, minute
more you can give him.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Other speakere are there.
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SHRI SYED SHAHEDULLAH; I have just
a few suggestions. Sir, very-valuable
manuscripts and records are there in the
museum and also in other museum, and
libraries. But one serious question will arise
that there will be nt) one left t, read the
Persian records particularly because the ex-
perts are dying out. I would suggest that some
(experts celii should be organised where
training should be imparted to experts;
otherwise; ultimately these records will
become like th, Mohan Jo Daro records which
no one would be able to read. Thi, is m, first
suggestion.

Then, arrangements should be made to
improve the services. I find even the
sewerage lines and even the lavatorie, are not
maintained. This is the condition of the
institution.

Then, Sir, the editure construction of the
building is in marble and only the
Archaeological Department is competent to
take care of this type of construction. The
CPWD do not have organisation to maintain
marble structures. So, either the CPWD
should be enabled to do that or services bf the
expert; from the Archaeological Department
may be lent to CPWD fo, purposes of
maintaining this building.

With these words, I conclude. Thank you.
oI Trew wrars (Fagre)
qqawrsaer off, farial 2a & ¥9
qrANT ATERT T % 1gr fx ooy
fygan faarzrema adt 8 &fwa
arg ¥ g g faqr oq @
wrx w1 wfier ® | A8 €3 aT9
gr 74 § 5 oF wgeaqe awiad
frars w1 AFGT FIT FT W4T
qf g gar 2 fanwrqes gfa &
gl figrgar T 4 wgrr sham
Tar ok gfag warar =Y faarvara
wifgr @ Wl 2 wegaT, =AY
AF aar € anoers Afaesio
e K ot qv Wy fee Pradfear
aqYlcaq or Fag # W aga gt
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Iq 97 ATFHIT X ATE { A
wrvaras faqr awn, g4 % 9487, 1072
4 femgwr #, wg purt feu gd
w1 fawg B f5 emifa gio  fagre-
TaF T &1 wewwar § uw afwfa
ifza ¥ o€ ) o sfwfa ¥ we
atwar ®1 5 o wwifam w0
AT ® SaE fEEr osmw fioad
1750 & @F7 1800 H FTA-a0T
® WEOF AFEANI AT FH
e oY agl wiaal § eafaaw a0
= q3T 7 ) fyeg wmfrgs %
faarfedt & Ta @14 ®og = qi=
919 #1 w7 a7 faar W@ 1750
#oaaty 1700 & 1900 &% &
200 F9 5 qre-gew A faatw
fear 1 8 "4 § wor fadww
qg #r e fam awg &7 9% fa=re
AIYEr &qi4 & fAT ©® &1 Wi
A7 30 9 AF A AW GG SH) 4T
& asqw  wreaw sfegie & wa
TIH QUT W A AEFIT wwa
Ry % fAam Iy oww H oaw 50
a0 WYr Wi wgr 290 Hrige @
79%1 wafa 1700 ¥ Fv€ 1952
av wavg a7 &9 =ifer arfe
A Fmar ®) wEe ARAl &
argare 2qivr 3fa Y ¥y
(FFam7)

WY ATz 9w/E T (ITran)
a &< frard g) wgr §, Wi faean
wa s

! TEER WO o gATEL
arAar ® SHAT ® oawrqg g
amfa & st dr gad s
w1 € & FAA AT FFET W]
argd wre e ag o wwA W
fx fra avy g saavaar Sra *7 |
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IR, WY ¢ WAW MEE T
T ¥ wara ISA A1 g F 1 agl
erfage WO W qAw WEs AATE
AT | NIE AR ATATIT wgiAaE gl
ar franfear wqifeqa gy 0 e
T WER F1 Ufe waww Se¥)
sRaar o Fagifear & e
¥ o oRT gl Sifgn ) wwWl gvaT
w1 oAt 8, 8 & war gwr 91 W
TZ0 5 FWA WEIT AR F TR F
AW e Taa sIfaaw s e
w1 wrwr fwar o AF wewd gar
fs agt =gfass & 35 &1 gaw
MEE 20 o § (% 37 ager «TET
fr wa avg ®1 wifn afz syfaaw
¥ ogFw wen & 89 ¥ fruffa
T A wgaa: v erfagw wr o6
w1 A 5@ 7 awar ) ogw A6
@ 3a =yfaww w aff @ awT
BATCH wraatar fwsT wal s TA
Ay § uelaw w7 & ogdw &
arr fagay § f5 fyeaifrar Agifram
% gqgd ag w§gqy wer fref
fea fagr amoar & wave 1 @997
yifeer exg fam & wgar

yrawreger o, fasfear  #Fa)-
fras & amm ofrags & ary &
ATFAT ¥ oawra IEA Ay F
%y or fafem ara 8 | @ e o
w7 fyaw fedaa R fs o eqrar
®) QYT OF FeqTa &) Am ¥ ARY
W IR @Y &7 waav fwwr §
qdf agd ¥ qhvaver § figeme ¥
TH RHIWT FFT FAIAT 47 | g6
A A arEgT B Aver ¥ gy
TR | WISy 3w vvww €Y
7oA Ty R oyt wra W AwR-
AFE FHEWA 57 § W a9 fpead
QRANTE FHIHA BFY X oATH H R
I7 W1 ¥ AwT AnT w7 fRar B
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fr wox  wezfear  wwHA ¥
geaT Afamr amT =/ € § o
FEAAET & Al § agh f fave-
wfa 72 W7 HETER-GR 4T W
T oy fams 7, sael whefaferd &
TE WW F HE w19 AT AE
I 9T AnT A1 0 § 1w Ay
A1 w3 AT 7 agr w@t &=
TFTIET fyzwd FATH 97 A0
ATY qEARS FESEW Fw TE faar
A | TR TET B qfrady Hl—
Ffagrm 3 AT ¥ @I F1—Am™
o) A€ T wA), fEar qw
gt =1 Ardr

wgRT, yurg ag @rar § fr
fesaifcar swifgm =1 797 agw a7
suear wifoem w7 frmr aw
a7 A g2 ¥ gR §ga grewTeE
AT FTAT § | IvAwIsye ¥, faum
wfaz Faws mid At ¥ wF T
1 Haa7 faar & otv a3t 09
Zar 2 f& oz a1 agt swfaat
am gf & aff @ ¥ g @
FgrEAt /T AE T wAWAl |
il gE B fam o felr ®1 W
WH AT AFAT § | WO DVF] TETT
¥ foa waws 3 fag amd
gafeqa 1 o aws e ard
* ary fasre aard ¥, A «e
savifral * ¥ w7, 3A O €O
= % oar ) fsEr % fay w0
gargr aft § | wafay fam e
ar % s 8% wE ¥ o8 oaw
1700 ¥ &F¥ 1052 a% ¥  #I=
dv e aw fad faffea g
o AE T oaowEr @ faogah o
avg % At IqPA wihv awa
q¢ cfagrm ®1 A=aN & adar

Ay, oy Wafras € wie-
WrAT wraAr @ F ol A ¥
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[st Twrwmr wreaT|

WA g A 37 wer Al s
qgar g | @l 1 Aqq T47 FNT
Frat 71 fazat & aw F sxed W
fear =t 3asr gafeabr  armi-
q.fagt 7 Ta A4 F arq fear s
A ®E w8 a7 awar fa g9 4
AT 9T FE AW % WA AT 4 |
afsq 34 mgr #® arav, famq A™e
qq % AE WHT £IEA FAT AT, THI
ave Y€ 0F WgA 1 FEl I8l
% ® ¥ aursT TEmr g #wir &
geg fa2foat 1 3= o4 & Frg7ia
g W7 #8% F fv zaAv@ 7§ qraf
B7E3 Z AT 97 HIT AT BAA
Tasl Th o®T A w41 fAar g o
gafad faquryra =< feiawar @)
gifira sv7 & @@ wasws 2o
g f5 oay eqfant &t § 9q 73

IIAWIERE Wi, 4 WAt § =
faazifear wyifega agq) s @
HIT B9 519 & AT @ AT fq
¢ FED ITT OAIETAT ¥ AT
BT 97 TiF @ ¥ JATI! JIA1E]
I35T JE g% |
= e

AT, ATH ATq A WO
fewas & arz ¥ war€ af § oy
fs fqafys, aaware, Har feafa,
HTEAT #7 w97 4 "3 faam &
wry § At ae FE fagrr £ am
agY & 1 ¥ fawmr star wtv a@
ara FEf awis gl ATEl & 1 €
weql & A # gn fagwr o1 gug
it ANYA &74r § |
SHRI SANKAR PRASAD MITRA (West

Bengal); Sir. one of the objectives of this Bill
appears to b, to give wider representation to the
Board of trustee* a; recommended ' by the

trustees. Sir, I was a trustee of this Memorial
for nearly 16 years.
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For about 9 yars I was an elected trustee and
for 7 years *'d five months I was a trustee in
my capacity as the Chief Justice. For the
information of th, hon. Minister I can tell her
that amongst the trustees the Governor, the
Chief Jiisti,, and the elected trustees take
some interest in the affairs of th, Memorial. I
did not find, in the course of my tenure as a
trustee, other trustees taking sufficient interest
in the improvement

of the Memorial *for advanc-4 P.M.
ing its purposes. From that

point of view, 1 support the
suggestion made by Mrs. Margaret Alva that
if ex-ojjxcio members have to come, those ex-
officio members must be specialists' who
should take active interest in the welfare and
betterment of the Memorial.

Sir, this Memorial contains valuable
exhibits relating to the history of Bengal and
of India in the eighteenth, nineteenth and early
twentieth centuries. Apart from these
materials, the Calcutta High Court, under an
agreement, has leoaned out to this Memorial
various  valuable documents, including
documents relating to the revolutionary
movement Of Bengal. Therefore, these
exhibits should b, properly preserved arid
opportunities for research that are there should
be adequately safeguarded.

Unfortunately, Sir, during my period a;
trustee as well as in the subsequent period,
various representations were mad, for th,
proper maintenance of the building as well as
its 67-acre lawn, but these representations
were not always sympa-theticfally considered.
The result has been that the Victoria
Memorial today is in very poor shape. A
detailed report has been published ™ */° Delhi
Statesman of the 21st August, 1951, to which
-I respectfully draw th, hon. Minister's
attention. From my personal knowledge', 1
can inform the House that many of. the state-
ments made in this report are correct.

There was also a proposal for a son et
Jwmiere like the one at the
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Delhi Red Fort and at Gandhiji'a Ashram at
Ahmedabad. But up till now, nothing has been
done to give effect to that proposal.

I do not want to enter into a con-tioverSy
with regard to the change of name. But for the
informat&on of the hon. Members, I can tell
them that the need not be very much worried
about the crown, because there was a bronze
crown on the head of Queen Victoria which
was stolen a few years back and instead of the
bronze crown, there is know a wooden crown.
I do not personally teel that it would be
appropriate to name this Memorial either after
Netaji Subash Chandra Bose, or Kasturba
Gandhi, because the ™' majority of th,
materials in this Memorial are materials
relating to the reign of Queen Victoria and
some of her successors. Therefore, these two
names do not appear to be appropriate. I do
hope, since the tim, is very limited, the hon.
Minister will take all these proposals into con-
sideration and particularly while nominating
the trustees, she should nominate artists, art-
critics, historians, archaeologists and other
P®" cialists who should take an active interest
and quickly improve the Memorial. This has
now become a scandal spot although it should
have been one of the beauty spots in the city
of Calcutta, and wunless it is properly
maintained it will also contribute to
environmental pollution.

THE VICE-CHAIRMAN ("DR. RAFIQ
ZAKARIA): Mr. Chakra-borty. Two
minutes, as you said.

SHRI AMARPROSAD CHAKRABORTY
(West Bengal); Mr. Vice-Chairman, Sir, with
regard to the Board of Trustees, it would be
very appropriate not to make the Board too
big. What w, have seen in that this is ah Act of

1903 to which an amendment is being brought
before the House in 1981.
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SHRIMATI MARGARET ALVA: In 1972
also there was an amendment.

SHRI  AMARPROSAD CHAKRA-
BORTY; If the Board of Trustees is formed
with greater numbers, probably no work will
be done. The Board must consist of
specialistg as suggested by my hon. colleague
Mrs. Alva, and also by Mr. Mitra because,
otherwise no work will be done. It wil] be a
big, unwieldy body without any work.
Secondly, all the picture galleries and statues
are not properly arranged. There should be
two divisions. Ther, should b, one division
for the period 1757 to 1857, that is from the
period of war by Sirajud-daullah—when we
lost our independence completelly—till th,
first war Of independence. The next division
should be for the period from 1857 up to the
20th century.

Sir, if you enter the museum—Mrs. Alva
went there—you will be surprised to find that
big statues of British Generals and others are
there but the history of the people who gave
their life and blood f* the country's freedom
and who fired the first shots for freedom is not
represented there, namely, that of Khudi-sram
and Surya Sen who declared a war of
independence in 1930. fa fact, then there was
independence for six days when th, British
wer, completely driven out. But no such his-
tory is kept there. This is a very painful thing.
The place is decorated mostly with the statues
of British Geherals. Again, so far as the history
of the INA is concerned, only som, symbol i
there. It should have been given real
importance. But nothing has been done up to
this date.

Now, regarding this area, its cleanliness,
regarding history, the arrangements there are
very inadequate. So the Board should be
formed with at least those persons who hav,
got interest in these things. Just now Mr.
Mittra has pointed out this thing. But I would
draw his attention to this and painfully I
would say that



267 The Victoria Memorial

[Shi'i Amarprosad Chakrabortyj during his
time also nothing could be done.

Then, Sir, another suggestion has come.
Shahiji ha; suggested that it ma, be in th,
name Of Khudiram and in the name of Netaji.
I very much object to make it a memorial in
the name of Netaji. After rejection of the
Khosla Commission's Report, th, mystery
remains mystery. Also it is so after the
publication of Transfer of Power. I do not
know if ;ou hn-'a gon, through it, Sir. It is in
seven volumes. The decision of the Attlee
Cabinet says. "Let him remain where he is." [
am hot entering into the details. But the
Khosla Commission Report has been set aside
by Parliament. So, a memorial in th, name °f
Netaji should not be set up. There ™y I>° a
Netaji Library or a Netaji Museum and such
other things but no memorials. I very much
object to memorials in the name of Netaji. It
may be in the name of Surya Sen who
declared independence in 1930 or in the name
°f Khudiram who fired the first shots after the
passing of the Act m 1903. That may be done.
I would rather beseech the Education Minister
to kindly see that the Museum does not really
carry the name Victoria with it. That is what I
strongly say, that the name Victoria should e
changed. After Independence, there is no
meaning in keeping that name. We should hot
now bother about the British regime and also
the names of the British ...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); But you have heard th,
former Chief Justice when he gav(e reasons
why it should remain there.

SHRI AMARPROSAD CHAKRABORTY;
He did not -categorically say that—He
suggested some name. (Interruptions)

SHRI SANKAR PRASAD MITRA: I did
not suggest any name. My point is that if a
memorial is to be built in th, namje of Netaji
or in the name
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of Kasturba, it should be built by us. Why
should we nam, a British Trust property after
Subhas Chandra Bose o, Kasturba?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA);, But you also suggested that
since th, material pertains to Queen Victoria's
time, if thte name remains as it is, you have
non objection.

SHRI AMARPROSAD CHAKRA-
BORTY; Our own men are there, Rani of
Jhansi is there, Khudi Ram is there. What a
tremendous fight they gave to the British! I
would strongly recommend to nam,' it after
Rani of Jhansi.

Thank you.

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEILA
KAUL): Sir, I am very happy that so many
hon. Members have participated in the debate
on this Bill and what I have noticed is that
everybody has felt that the Bill is not a
controversial measure. There have b)een
some common points made. This is a very
happy finding forme. My friend Margaret also
mentioned about a few things. I would like to
tak, some of the points together. About the
changing of the ham, of th, Victoria Memo-
rial ...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): That was common to all.

SHRIMATI SHEILA KAUL; That is what
I said. Hon. Members will recall that the
Victoria Memorial Hall was erected with
subscription®  received from  princjea,
representatives of landed gentry or zamindars,
Europeans and other mercantile classes.
Would Kasturba agree to be associated with
these classes of people? Would this Victoria
Memorial be a fitting memorial to one who
spent her life in huts, with the  down-
trodden.
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with the Harijans and the masses ° India?
Neither marble nor crystal glass can speak of
th, spirit that was Kasturba's. So I do not
think anyone of us will agree to the name of
Kas-turba for it. Similarly, mention has bee,
made about Netaji also. I would like to
mention. «. (Interruptions)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); The Forward Bloc people are
themselves opposed to it.

SHRIMATI SHEILA KAUL; This is quite
inappropriate, clubbing Netaji's name to this
Memorial. Subhas Dose spent his life fighting
the vestiges of colonialism. However, since
this Memorial is part of our history, and as
members of the Consultative Committee have
repeatedly said, more change °' name will not
bring about changes in the nature of the
existing institution. I can assure th, House that
we are taking steps to convert this institution
into a period museum of 1757—1900, though
a mention was mad, just now that we should
take it up to 1950.

SHRI B. SATYANARAYAN
REDDY (Andhra; Pradesh): ™" where ¥ the
need to change the names of the roads in the
country? Have you not decided to change the
names of the roads which were named after
the English rulers-

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Order, pleas*. Don't interrupt,
please.

SHRIMATI SHEILA KAUL: 1T would
appreciate very much if a chance is given to
me to reply, and then you can speak. I will be
here for another hour if you want.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): There is no question of his
speaking.

SHRI SHRIKANT
dhya Pradesh): Sir, I
his name also should be changed.

VERMA
suggest that

SHRIMATI SHEILA KAUL: This period
from 1700 to 1900 is a period
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of 200 years and 1 would personally
feel that we can have a period
separately from 1900 onwards  for
our War of Independence and the
struggles that we have had for our
freedom; all these can be put together
from 1900 onwards in a different
museum.

I think Mrs. Margaret Alva asked me about
the budget of the museum. The Central
Government give, for staff, galleries and other
things, on the Plan side, Rs. 45 lakhs and on
the non-Plan side, Rs. 10.15 lakhs-altogether
Rs. 55.15 lakhs—annually, and the West
Bengal Government gives towards
maintenance a paltry sum of Rs. 25,000. So if
the West Bengal Government also come; for-
ward, perhaps things might be a little better
for us. And the budget provision is less than
one per cent of the total allocation for the
Education budget.

Hon. Members have also mentioned about
the committee that will be formed.
There are seven ex-officio members and
seven expert members. These expert members
are historians and people who are experts in
the findings of the historical examinations.
Previously it was  said that anybody could
become a member of this committee. But it is
not so now. Now with this new Bill, only
experts will be there and people who can
help in the running of this memorial The
Minister of Education will  no longer be the
Chairman of this Committee. Now the
Chairman will  ba the Governor of West
Bengal because he will be there on the spot to
see to the working of the whole thin p. The
Chief Justice of West Bengal will be there
to see to the day-to-day working; it is the
same thing about the Secretary and others you
find in this Bill.

About the working of the staf union, I
am sorry to say that it ha< ] not been very
helpful to us because well, I do not want to
criticise any. body here, but with the
Governmen | that is there, you know, the
CPT(M
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[Smt. Sheila Kaul] union, the Communist
union, is not helpful to the officers and the
work that is going on with the Central
Government. I am sorry about that. But I hope
that when people in Bengal will have more
time to pay more attention to this, they will
also see that these unions do not disturb the
work... (Interruptions)

SHRIMATI KANAK  MUKHERIJEE
(West  Bengal): She will have to
substantiate it with facte. Thiy s
absolutely wrong. {Interruptions)

THE VICE-CHAIRMAN" (DR. RAFIQ
ZAKARIA): This is her  opinion.
(Interruptions).

SHRI DIPENDRABHUSAN GHOSH (West
Bengal): Mr. Vice-Chairman, Sir, there i one
association, the Victoria Memorial
Employees' Association. Everybody has got a
right to speak here, including the Minister and
the Members, but one should speak on the
basis of experience. I have the experience of
being the President of that particular associa-
tion. I am also a Member of the Rajya Sabha
here. Nowhere was there any obstruction from
this association to the work of the Victoria
Memorial Hall. On the contrary there was a
very cordial relationship between the
Employees' Association and the Curator-cum-
Secretary of the Victoria Memorial Hall. On
every occasion there has been talk,
conversation and negotiation on maintaining
the institution.

SHRIMATI SHEILA KAUL: I do not
wish to dilate on this point. I have a whole
report of the work that is done. I would like
to carry on with the other points.

The honourable Member, Shri Shahi, also
made a point that the name of Victoria should
be changed. Mr. Bharadwaj mentioned that it
had better be kept that way because the future
generations will know the cruelties that were
perpetuated on the Indians by the imperialist
regime. This is part of history that

(Amdt.) Bill, 1981 272

the coming generations must know by these
names. Another honourable Member gaid that
there is a statue of Victoria holding a baby. As
was mentioned, the guide was not giving good
information, it must have been perhaps the
other part of Victoria. She had so many
children and grandchildren. You may
remember her history, ¢he had fourteen
children. Therefore, it wQuldl perhaps be
better to view it from that angle, her carrying
a baby in the lap. It is not that Indians were
this and that. It was part of her nature. That is
what I personally feel in m, own way.

I have already mentioned that there would
be four persons nominated, who have expert
knowledge in the museum. There will be
museo-logists, historians and art  historians.

A mention was made about Sona-
marg also. The Bharat Chamber of
Commerce did give a suggestion that

we should have thig part and it would
cost about Rs. 40 lakhs. They were
willing to give Rs. 10 lakus. It was
suggested that West Bengal would
give Rs. 5 lakhs, the Central Govern
ment would also give Rs. 5 lakhs and

the rest of Rs. 20 lakhs should be
borrowed from Allahabad Bank.
When we had this thing examined,
we found that for the present it

would not be able to lend in the same
way as Sonamarg or the Red Fort
here or  Shalimarbagh in  Kashmir,
because there the buildings are
separately done. You can take the
sound from one place to another and
light from one place to another. But
here this is a huge building and it
will not lend itself (o Dbeautifully as
in others. But still it is open to
suggestion ... s

SHRI AMARPROSAD CHAKRA-
BORTY: On the open land; perhaps you have
not seen it.

SHRIMATI SHEILA KAUL; Open land, 1
have seen. There should be some building so
that somebody ia coming out from this door
and somebody is playing the music and so on.



273 The Victoria Memorial

In Red Fort we have different balconies and
different places. May be, in future we can do
it, but just now we have no idea about it

Sir, I have covered all the points. I am very
much obliged to you for giving me this
opportunity.

SHRI HAREKRUSHNA MALLICK:
Every Stats will also take the same share.

. THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, the question is:

"That the Bill further to amend the
Victoria Memorial Act, 1903, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): We hall now take up the
Clause-by-Clause consideration of the Bill.

Clause 2: Amendment of Section 2.

SHRI SHIVA CHANDRA JHA (Bihar):
Sir, I move:

4. "That at page 1, line 5, for
the words 'Victoria Memorial' the
words Kasturba Memorial' be subs~
tituted."

6. "That at page 1, line 9, for
"the words 'Victoria Memorial' the
words 'Kasturba Memorial' be
substituted."

7. "That at page 1, lines 19 and 20
for the words 'Victoria Memorial'
the words 'Kasturba Memorial' be

substituted."

SHRI PYARELAL
WAL: Sir, I move;

KHANDEL-

5. "That at page 1, line 5, for
the words 'Victoria Memorial' the
words 'Neiaji Subhash Bose Memo
rial' be substituted."”

The questions were proposed.
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TTHATSOS (%70 THI& AT
T fas4q ogqTTET]

¥ fadq zreq varz w7 faqr & 31 o

As it is, we have taken 30 minutes more

than the time allotted....

SHRI SHIVA CHANDRA JHA: Why did
you allow? Why did you not restrict the time
earlier?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Will you please listen to me
first? It is a question of conducting the House
according to certain time schedule decided by
the Business Advisory Committee. If every
time you are going to break that schedule,
then I do not think you are either helping the
House or the Presiding Officer.

SHRIMATI MARGARET ALVA: How
can you deny him the opportunity to speak on
his amendments?

THE VICE-CHAIRMAN: (DR. RAFIQ
ZAKARIA): Thig is not fair. If that is the
attitude, every Bill will take six hours. Then
let the Business Advisory Committee decide
accordingly.

SHRI SHIVA CHANDRA JHA: You
kindly take it up ...

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You ,e a member of a
recognised party. If you have any grievance in
this regard, it is up to you to take it up with
your leader or whip.

SHRI SHIVA CHANDRA JHA; I have
been in the Lok Sabha. I said: you dispense
with the second reading. You abolish the
second reading. There should be no second
reading. But so long as there is second
reading, I have the right to speak now on my
amendments.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); How do you expect the Bill to
pas, through all
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the processes within one hour? Am I a
magician? If in the first reading itself you
take one and half hours, how can the Bill be
passed in one hour? How can we do it?

SHRI N.K.P. SALVE (Maharashtra): All
the leader; get together in the Business
Advisory Committee and there the tim, is
agreed upon. Now it i, entirely in your
discretion to allow or not to allow a particular
Member to speak. You ,re not bound to
explain to him. I object to your explaining.
Everything is now in your discretion. Stop this
explanation.

<t fora =g w01 © aE T AT AT T
5 & WY wer g og wAen § fE
7 TARERT & A1 W9 7T TIIHA 2, WY
39 F1a &1 fasira mEATgwLr SWE W
g 3 917 39§ wiw w78 fota & 13w
ag ALY AT FI AT AT |

IIANMETY (Fro TEYE TH AT
W7 @3 AAAIIT WIEHT § ) Wi fEe
AT # T T T AHA 2 |

st form ssz |7 wo 45 A1 #
TFAATE |

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA); On every Bill in the third
reading stage, ,,u gend a slip and you take ten
minutes.

st ar: 7x FEfz@Ar )
oy Ff57 )
gagta s fawm ® T WAt

(st srarom wwLY) o FRE-ATEA
HIEA, AET AT T @ AHTHEH K1, AT
o7 7o faag ov A 9% £, 7w fawae
ST T ATAOT F AW F | WY W AR
gficars 557 & g7 & Jg7 i fadaq
FENT I W7 HIHT AEIT A0 T AT
F wfger 3o for Aawa Pff-ﬁi-i HFHE |
(smava) s wTE AT TGN ET A
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w7 qg W1 3% & fF wiw 98 91w
T ®E TF 770 awar &, dfemw uw
TLL FE 2 1 7797 ag B wre wwe
THEHZ 4 77 21f00 97 37 a7 ifeq
FLAT 1 s foraqT d1eem 91 39 &
Fea srrewt avwa frer srar & 1 3 srqman
Z % s 733 F wwa 07 weAAsa e
sifawrs v w2 £

THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA); I have allowed him to move his
amendments.

oY TR arEy (9217 STy
AT, AW FD TEAT X |
SHRIMATI MARGARET ALVA:

All this is waste of time,

THE VICE-CHAIRMAN (DR.
RAFIQZAKARIA). We are always
breaking the time schedule.

ot IR ATER  ITEHATSAE w1,
WET a% |7 ST &7 =77 7, 9% 71{Ey
o ST 2 % 5 a7 aohaed| siiva-
HTYTE &\ AT IHET T AFT AFALE |
T 37 F7 Wl A% AT F, AT HHIRZ
IR A T 2, T F wezw s
FRET T4 30 0w faaz d b grenfs
fasr oz a/aT =1 TorHT A T AwA
F

TTARTERYS  (Fro THIw Awfrar)
UE T Tt e feur a1 w5 T
TEAT TARI, TZ A1 0T A L7

(wrammer )
ot TR amae - 34T HE 97 9%
T nw fqaz a3, 97 s T 7

ITARTETH (F1o THIE AXQAT) ¢

717 7% faaez v #fso

ot fore wr - wwEraTe wEaa,
FIEAN (47 77 A% THT 7 400 Wiz
L g 1967 ¥ W& TAT g4 sprudr
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sfear windt wizAw fafaeze @1 o
& w97 AHIHT 9T (AT AL 0AFE AT
faar | 1 a1 gRERE %) 78 ofardr
¥ 39 97 TAq &7 | WA Fg fzar =
A AT 1 WA AR 21HE # E e
ey weAT ¢ drom w@ar g e &fss
Afea & faa grardzr gt 10 faaz g
% wHEHRT ¥ fF0 | wv IHET OF77T AF
FUAFAF T AR A FEATE )

wa wor e ¢ f+ ag faaettn
qATferar o1 AT F, IEHT FELAT AE
duifeaa va fzar ww | 41 "wEEY
F w fa geqear Wl o w7 A 5
oreqr g4, g fAaeifer srer awr
wTat & ) wEqET ardr faaw gfaat @
far, waHi & fag w10 far, ga% am
qe vaar, & anaar g b faage
faArearer & V% IFY 47T FF AN F
aray TEr &1 qfF AgAIA wH g
MY TEAT T GTAAT F AT OF TAT w27
AH 4 T agaime 21, ez famsa gy,
FH AT LT ATATFTA G 1946477 |
AV A1 SAATATA FATH GHT AT EL, A2
AIF T AVG ATV ATAT ROEH] ZAT IAH
ATGH AZ 979 A& 47 ) gAfaT gz A
aaAt ag fr g0feas 7 T qE-
TTAET F G4 faan 41 gay FEqean &1
ATH & TAT AW | ag AfFArEr AT g

ZAd a1 g € {7 wegear and
anifras ¥ zafqe @araeae fFaE
fergeara & faazifar & oF war qex
qEgHTAr . . . (@)

IYERTEAR (WMo THE AFHLAT )
A1 ST, 19 faae g1 a7 o o e
Wt gt arfae . . (swEue)

ot fraweg &1 0 TeEta woa ofEar
FTAH TR &, . . (swEEw) FEAE
wreT & sfagra & oF qar qco0 qe
gur 1 gafag gz am AT 3y a7
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AATSI T AT 577 F1 WY ZHT & 17 07
g A ARG AGT g | FEGAT ¥ f2
fezez yrm A oe AT T AT 71 929
T & | AT FEWA F A7 FATHIZAE
M- GFZ7IN qT FAFT FqATE 7Y W
FoTy &1 T THE TAIZ GG Z1 A
2 | Tufan a7 g ana & g ¢ (@
o7 TR 429 | sAfE0 7T Fega
% s ‘faaeifmar goifram’ & s o7
‘Feg A gt e’ v fam s

St Tt AW wEwaT o i

qU7 3¢ &1 FgAT £ 5 5 fagen A

fgraeers % qa@ 77 & 1 0F TH 97 41

AT Srar Sfge | & gAAr 2 A
ATEAT 4T |

THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA): Thank you. I hope Mr. Jha will

take a lesson from your example. Now, I will
put the amendments of Mr. Jha to vote.

The question is:

4. "That at page 1, line 5, for the
word 'Victoria Memorial' the words
'Kasturba Memorial' be substituted.”

The motion was negatived.
THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA). The question is:

6. "That at page 1, line 9, for the
word 'Victoria Memorial' the words
'Kasturba Memorial' be substituted."

The motion was negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The question is:

7. "That at page 1, lines 19 and 20,
lor the words 'Victoria Memorial'
the words 'Kasturba Memorial' be
substituted."

The motion was negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The question is:'

5. "That at page 1, line 5, for the
word. "Victoria Memorial the words
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'Netaji Subhash Bose
substituted."

Memorial' be

The motion was negatiwed.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The question is:
"That Clause 2 stand part of the Bill."
The motion was adopted.

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, I will go to Clause 3.
There are two amendments.

SHRI SHIVA CHANDRA JHA: Sir, |
move;
8. "That at page 2, line 35, for the

word 'Victoria Memorial* the words
'Kasturba Memorial' be substituted."

SHRI PYARELAL KHANDELWAL: Sir,
I move;

9. "That at page 2, line 35, for
the words 'Victoria Memorial' the
words 'Netaji Subhash Bose Memo
rial' be substituted."

The questions were proposed.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, I put the amendment of
Mr. Shiva Chandra Jha to vote:

The question is:

8 ."That at page 2, line 35, for the words
'Victoria Memorial' the words 'Kasturba
Memorial' be substituted."

The m°tion was negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, I put the amendment of
Mr. Pyarelal Khandel-wal to vote.

The question is:

9. "That at page 2, line 35, for the words
'Victoria Memorial' the word; 'Netaji,
Subhash Bose Memorial' be substitued.”

The motion was negatived.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Th, question is:

"That clause 3 stand part of the Bill."
The motion was adopted.
Clause 3 was added to the BUI.
Clause 4 was aided to the Bill.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, we take up clause 1.
There is one amendment.

Clause 1 (Short title)

SHRI SHIVA CHANDRA JHA: Sir, 1
move:
3. "That at page 1, line 3, for the words

"Victoria Memorial' the words 'Kasturba
Memorial* be substituted."

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The question is:

"That clause L stand part of the Bill.

The motion was adopted.

Clause 1 u>as added to the. Bill.

The Enacting Formula was added to the
Bill.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, we take up the Title.
There are two amendments.

Title

SHRI SHIVA CHANDRA JHA: Sir, I
move:

1. "That at page 1, in the Title
for the words, brackets and figure
"The Victoria Memorial (Amend
ment) Bill, 1981' the words, brackets
and figure "The Kasturba Memorial
(Amendment) Bill, 1981' be substituted."

SHRI PYARELAL KHANDELWAL: Sir,
I move:

2. "That at page 1, in the Title
for the words, brackets and figure
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"The Victoria Memorial (Amendm-ment)
Bill, 1981' the words, brackets aiid figure
'The Netaji Subhash Bose Memorial
(Amendment) Bill, 1981' be substituted."

The questions were proposed.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); Now, I put the
amendment of Shri Shiva Chandra Jha to
vote;

The question is:

1. -'That at page 1,.in the Title for tfi,
words, bracketg and figure 'The Victoria
Memorial (Amenrf ment) Bill, 1981, the
words, brackets and figure 'The Kasturba
Memorial (Amendment) Bill, 1981, be
substituted.

The motion was negatived.

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): Now, I put the
amendment of Mr. Pyarelal Khandel-wal to
vote:

Th, question it?

"That at page 1, in the Title for the words,
brackets and figure. The Victoria Memorial
(Amendment) Bill, 1981' the words, brockets
and figure* 'The Netaji Subhash Bose
Memorial (Amendment Bill, 1981' be
substituted."

1 The motion was negatived.
THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, the questions is:
"That the Title stand part of the
Bill."
The motion was adopted.
The Title was added to the Bill.

SHRIMATI SHEILA KAUL: Sir, Ibeg-to
move:

"That the BUI be passed."
The question was proposed.
At vy v oy - T ATERAT WAL,
ATH A5TH A1 A& AT alq ¢ 3T A7 E
WEAFE | CHF AR AIAT FgAT
TEATE
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You take almost one-third time
of the House.

o forg =7z & ;g2 wOE  fEm
Wed F1 1A g1 AT | @W SrAda 1
Fga TEAT AEH F 1 ®IT A it
& Arad A srada w1 G Ao
fat &1 F1ea wa i |

THE VICB-CHAIRMAN (D*. RAFIQ
ZAKARIA): There are so many Members
who are anxious to speak. But the Chief

Whip did not give their names because of the
time restriction.

ot forx w77 |1 gawl gl
23T FFAT AEAT E | THE RHELF
e ¥ q347, 9% afew gag-ane
% far gama gw § 9 fgedt a9
mifmarEar F fagaet & fa7 o gane
GV CIRIEEE R IR TAREILERAR O
FY ATA A1 AN, FAR GAAT ZHT | THA
FEA HI 41 AT At & w18 | FE1 a9
f& gffa= &1 *rf awan 78 FEr |
gfaas &1 fesr wr ad 1 S w9 56
g a1 3ga | fHsT 9o F1 ) g9E T waea
g ¢ f& sfesd wr o w1t §, arAt
SLTHAT FT Arwatat grar § Wiz F7
F wfafafast & mfzfuog w99 a8
giar &\ gufed T AT 2 7 7o A
TF U1 AT ATA G G F QHTIe 2,
U qAT & THoTlo & & AT W €T
qAT9z, AAAR § mwre vrfyfaeom
i <& arf staan &1 a2t g1 a9 |
SHRIMATI MARGARET ALVA: Sir, |
have just one suggestion to make. I would like
the Government to consider the possibility of
introducing one common Act for the entire
country to cover all the national museums so
that they could come under one common rule
with a certain amount of uniformity so that
the items can equally be exhibited. And I

would also suggest an all-India service to
cover the museums and all the
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historical monuments so that there if no
wastage of talent and the maximum use is
made of the available talent and the
resources.

SHRIMATI SHEILA KAUL: I wish to
inform the hon. Member that we are thinking
on those lines.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The question is:

"That the Bill be passed."

The motion was adopted.

THE ARMS (AMENDMENT) BILL, 1981.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA) . Sir, I beg to
move:

"That the Bill further to amend the Arms
Act, 1959, be taken into consideration."

ot ferg =72 v (fagv) @ =Nwq
[ ITET AR |

ITANTETA (Mo TH® FHLAT) ¢
FITFT HAEAE § | AR H Ao |
You want to speak yourself and you do not
want others to speak.

SHRI SHIVA CHANDRA JHA: I want
them to speak but they don't speak. What
can [ do?

SHRI YOGENDRA MAKWANA: Sir,
may I continue?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Yes, please.

SHRI YOGENDRA MAKWANA: Sir,
there is an increasing tendency in the crime
situation in the country and the crime is
increasing day by day. And the use of the fire
arms in crimes is increasing, licensed as well
as unlicensed arms. Sir, the Bureau of Police
Investigation, Research & Dwelopment has
made a survey of it and we have noticed that
from 1972 to 1977 there is a double increase
in the us, of fire-arms. From 4.8 per cent for
lakh of population in 1972 it haa went up to
9.1 per cent for lakh of population in 1977.
Now, this ig the rate of increase in the crime
situation and the use of fire-arms. The incid-
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ence of cognizable crimes increased by nearly
17 per cent over the base year of 1972. The
increase in crime using fire-arms in the
corresponding period was about 29 per cent.
Now, The' involvement of the unlicensed arms
has been on a much larger scale than the
licensed arms. But even from 1972 to 1974
the use of licensed arms was up by 22.8 per
cent and that of unlicensed arms by 28.6 pe,
cent. In 1974, for every crime with a licensed
arm, there were as many as five with
unlicensed fire-arms. Therefore, it has
become absolute” necessary to come with
amendments in the Arms Act, 1959 so that we
can make it more stringent and we can check
the crimes with the use of licensed as well as
unlicensed  fire-arms.  Some  of  the
amendments which I propose in this Bill are
as follows:

Sir, at present there ig no ceiling on the
possession of the fire-arms. Now, we propose
to Impose a ceiling of maximum three fire-
arms for self-protection, crop protection, etc.
Another amendment which I propose to bring
about is that the present Act stipulates that a
report is to be made to the District
administration for the sale or transfer of arms
and ammunition immediately after the
transaction. He has to intimate of the
transaction— sale, purchase, etc. But there is
no time or the Administration to check up
whether the licence is a fake licence or a
genuine one, whether he is a genuine
purchaser Or not So, we are now introducing
an intimation of 45 days. Before disposing of
the licence or transfer or sale or purchase, 45
days' notice should be given so that there will
be sufficient time for the authorities to check.
Then, Sir, at present a person of 16 years' of
age is eligible for the possession of license.
Now we are increasing it to 21 years so that
the number of licences also will decrease and
mor, mature men will possess the licences. In
the present Act. . .

SHRI RAMAKRISHNA HEGDE
(Karnataka): How do you say that?
SHRI YOGENDRA MAKWANA:

Because with age maturity also comes.



